
COMMI'.i''rEE ON PRIVATE MEMBERS' 
BILLS AND REOOLUTIONS 

FIRST TO Hundredth REPORTS 

(ENGLISH VERSION) 

Third WK . SABHA 

Eleventh

Eleventh Lok Sabha



COMMfITEE ON PRIVATE MEMBERS' BILLS AND 
RESOLtn10NS 

(E1cveath Lot Sabha) 

EIGHTH REPORT 
(Prumled 011 7-.5-1997) 

I, tbe Chairman of tbe Committee onr,Private Members' Bills and Resolutions, 
baving been authorised by the Committee to present the Report on their behalf, 
present this Eiabth Report. 
2. The Committee met on S May, 1997 for-

I. Examination of the following Constitution (Amendment) Bills under rule 
294 (1) (a) of tbe Rules of Procedure: 
1. The Constitution (Amendment) Bill, 1997 (Amendmellt 01 tutick 171) by 

Sbri K.C. Kondaiah. 
2. The Constitution (Amendment) Bill, 1997 (Amendment oltuticle 217) by 

Shri Mababir l.aI Viswakarma. 
3. The Constitution (Amendment) Bill, 1997 (Insertion 01 new tutide J51A. 

etc.) by Shri G.A. Charan Reddy. 
II. Clauificatioa and allocatioa of time for discusaion of Bills (vide Appendix) 

under clauses (b) and (e) of Rule 294 (1) of the Rules of Procedure. 
III. Allocation of time under rule 294(1) (e) of the Rulca of Procedure to the 

rcsolutions at Item Nos. 2 and 3 set down in the List of Business for Friday. 
9 May, 1997. 

E ... lnatloa 01 COMtlhl.... (Amendaleat) BUll 
3. The Committee considered the Bills aacI arrived at the foUGWin. findin .. II a 
result of their examination of the BiUs:-

FIadIIIp fIl lbe CoauDlUee 
1. The Constitution (Amendment) BiU, 1997 (Ammdmml 01 "rricle 171) by 

~hri K.C. Koadaiab. 
1be BiD seeks to amend artide 171 of the Constitution with a view to 

providin, that peno .. who have readercd IOcialICrvic:e or UIOCiated themselves 
in the fields of literature, educatioa, an, ICicnce, cinema, medicine and law for 
a period of ten years IbaU be eliaible to be nominated as Inembers to the 
upJative Council of a State by the Governor of that State. 

After considerin, aU aspects of the Bill, the C..ommittcc recommend that the 
Member may be permitted to move for leave to introduce the Bill. 
Y-1be Constitutioa (Amendment) Bill, 1997 (Ameruiment of article 217) by 

/' Shri Mahabir Lal Viswakarma, ~. 
The BiU ICeks to amend article 217 of the Constitution witb a view to 

providing that any person who bas for at least ten years been a member of the 
Indian upl Service shall also be eliaible for appointment as judie of a Hiah 
Court. 

After c:oasideria, aU aspects of the Bill, the Committee recommend that the 
Member may be permitted to moye for leave to introduce the Bill. 
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/
3. The CoasIitution (AmeDdmcat) BiU, 1997 (/1UD'tioll of MW anide ISlA, 

, etc.) by Shri G.A. Cbaru ReddX W; 
,The BiU sects to IUDCIld tbe CoostitutioD witb a view to providing for tbe 

eatablisbment of an iodepeDdeat InvCltiption Commission for the purpose of 
inquirin, into any crime or aDeption of any crime in the nature of corruption or 
misuse of power or any irreplarity in aD organisations under tbe control of the 
Union or of a State. \ 

After colllicierin, aU aspects of tbe BiU, the Committee recommend that the 
Member may be permitted to 'move for leave to introduce the Bill. 

Clullftc:atloa aDd allacatioa 01 time to BDb 
'\ / 4. The Committee then colllidered classification and allocation of time to 
~ eleven Billa lpecified in Appendix. 

S. After coDliderin, all aspects of the Bills, the Committee recommend that 
the Ac:ceu to Information BiU, 1997 by Sbri Sanat Mehta be placed in category 
'A'. 

The Committee further recommend that the remainin, ten Bills be placed in 
cate,ory 'B'. The Committee recommend allocation of time for each of the Bills 
U Ibown in the Appendix. 

AOocatloD 01 time to Resolutions 
6. The Committee recommend allocation of time to resolutions as follows:-

(1) Resolution by Shri S.P. Jaiswal reprdina 
ltepa to curb criminaliaation of poIitic:a. 2 hours 

(2) Resolution by Shri Mohan Rawale regard-
iq Itepa to curb lu&veraive activitic:a of 
foreian I,encies. 2 hours 

IlecammadalloDs 
7. The Committee recommend that-

(i) Sarvuhri K.C. lCondaiab, Mababir LaI Viswakanna and 
o .A. Charan Reddy be permitted to move for leave to introduce 
their CoDltituboD (Ameodment) Bills; 

(ii) the clusification and allocation of time to Bills by the Committee, 
u shown in the Appendix, be aareed to by the House; and 

__ -(iii) the aUocation of time to resolutions, as shown in paragrapb 6 above, 
be aareed to by the HoUle. 

NEWDI!UD; 
5 MilY, 1997 

IS V~, 1919 (Sd:G) 
I .. 

SURAl BHAN, 
Clulimum, 

Comminft 011 Pritlllle Members' Bills 
"'"' ResohmollS. 



APPENDIX 

Sl. Name of the Bill and 
No. Member-iD-c:barge 

Bill 
No. 

1. The Mother's Uneage Bill. 1996 111 of 1996 
by Sbrimati Sumitra Mab~an. 

2. The Provision of Communication 29 of 1997 
Facilities in Every Vmage Bill. 
1997 by Dr. T. Subbarami Reddy. 

3. The Youth Welfare Bill. 1997 by 24 of 1997 
Dr. T. Subbarami Reddy. 

4. The Cotton Growers (Benefit) 42 of 1997 
Bill. 1991. by Shri R. Sambuiva 
Rao. 

5. The Constitution (Amendment) 28 of 1997 
Bill. 1991 (Amendmml of article 
324) by Sbri R. Sambuiva Rao. 

6. The Access to Information Bill. 3S of 1997 
1997 by Shri Sanat Mehta. 

7. The Prevention of Corruption 40 of 1997 
(AmendmeDt) Bill. 1997 (Amend-
nIDIt 0/ sections 2 and 19) by. 
Shrimati Meira lCumar. 

8. The Compulsory ReJistration of 34 of 1997 
Religious Conversions Bill. 1997 
by Shri Kashiram Rana. 

9. The Declaration ad Public 32 of 1997 
Scrutiny of Assets of Ministers and 
Members of Parliament Bill. 1997 
by Shri Kubiram Rana. 

10. The Unemployment AUowacc 43 of 1997 
Bill. 1997 by Shri R. Sambuiva 
RaG. 

11. The Deposit Insurance and Credit 33 of 1997 
Guarantee Corporation (Amend-
ment) Bill, 1997 (Amendmerat of 
section 16) by Shri Ram Nait. 
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Category Time rccom-
recom- mended 
mended 

B 2 hours 

B 2 hours 

B 2 hours 

B 2 hours 

B 2 hours 

A 2 hours 

B 2 hours 

B 2 hours 

B 2 hours 

B 2 hours 

B 2 hours 




